IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD.
0.A.NDO.69 ef 1996,

Between Dated: 23,1.1996.
DQUlat. ,V"-
s
A Katal Sab. ’
3. %%j E.Beechupalli cee Applicants )
-, And L-
‘

1.‘ superintendent ef Pest Offices, Mehabeebnagar.

PP Respendent
ceunsel fer the Applicants : sri. K.Vasudeva Reddy -
Cceunsel for the Respondgnt : Sri. K.Ramlee, Addl. CGSC. s
L

CORAM: ) r

Hen'ble Mr. A.B.Gerthi, Administrative~Member

C.ntd:...2/-

T
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0.A.No,.69/96 Date of Crdery 23.1,86

X As perl Hon'ble Shri A.E.Gorthi, Member (Admn.). X

* * %

All the three applicants herein are aggrieved by

the impugneé order dated 16,2.94 issued by the Superintendent

of Post Offices, Mehaboobnagar Division ordering Sownward

ey .
revision of‘allowanQQAwith retrospective effect, without any

prior notice.. Thedk) prayer in this OA is for setting aside

the impuguned order and for directing the respondents to refund
! . .8

‘the amounts recovered in pursuance of the said impugned order,

:2. The applicants are working as EDDR/EDMC in the Branch

Post Office in Mehaboobnagar Division. While they were working

thus and receiving allowances as per extant.rules)the

respondents without prior notice or without assigning reasons

reduced the allowances with retrospective effect,

3. Similarly situated other emplovees approached this

" PTribunal in OAs 889/94, 1049/94, 190/94 amd 3%0/94, All the

said OAs were allowed hy granting the relief claimed by the

applicants therein,

4, The case of the {Eppondents in fhe 58id Oks was that

the allowsnces in respect of the applicants were fixed on the
basis of "Cycle beat time factor work load" whereas the
allowances should have been fixed on the hasis of "foot-beat

time fackor". This discrepancy was detected by the audit

and eccordingly the respondents had ordered necessary revision

of the allowances admissible to the applicants. A4s the ordef

af the respondents was without compliance of principles of
natural justice the Tribunal haé no hesitation in setting 28id—
the orders therein, There is no reason why the applicants;wfiac

similarly situated wth—=the—saiT—6#& should not be given the

same relief,



5. In the result, this OA is allowed, the impugned
order dated 16,2,94 is hereby set aside and the respondents

are directed to refund the amounts recovered from the appli-

cants,if the recoveries had already been effected.

6. Ko order as to costs.

o oS
—{ &.B.GCRT 3
Membe r {Admn.
Dated: 23rd January, 1996 .
( Dictated in Open Court) f

Tl
Deputy Registrarajudﬁ.)

sd

Copy to:-

1., Superintendent of rest Offices, Mahabeebnagar.

2, One cepy te Sri. K.vasudeva reddy, advecate, CAT, Hyd.
3. One cepy te Sri. K.Ralee, Addl, CGSC, CAT, Hyd.

One cepy te Library, CAT, Hyd.

éfdene Spars Cepy.
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